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Oecse HOW 446/2003
‘v‘Jith
O.A"A. I\IO. 44"/2003

Japalpur this the 14th Day of Lovamber, 2003

HOW'BLE SHRI SaRiEsHwR JH., HEBER (a)
HON'BLE GHRI BHARAT BHUGHAN, HEBER (J)

<sukimenden dhatarker,

won 0L wWhri amma Matcerlkar.

Chould gur,

R/o lractor llegar,

Buchni, bistrict sehore,

el o eee 4Hpplicant
Qenre Noo 447/2003

Keshav Prasad Panika,

$/0 Shri remavatar Panika,

g/o Tractor Nager,

Budhni, bListrict Senore,

lizchya Pradesh eee applicant

Versus

l. Union of India
Through Secretary,
Hinistry of agricaltura,
Gvernment of India,
irishi Bhawan,
Her Delhi-110 001

2. Tiv2 birector,
Centrel farm Hechinery lruining &
Testing Institute,
Hinistry of agricultus (2,
irector Nager Fost Office
Budhni District sehore,
ladhya Pradesh ese CSpondents

) . lw boig
By idvocete s shri Seire Lharmedinikari) OAs.

QRD &g (Oral)

By Hon'ole ohri sarveshweor Jha, ileber (a)

\\ _ tleard the learnel counsel in poth the
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2 Ihe applicants h.ve prayed for being



relieved so @8 to join the new posts for
which they have &lso sought lien in the pr:soent

postjfor two years,

3e at the very outset, the le_rned
counsel for the auplicaent hes informed thas
the applicants have since heen relieved to
joln tne new _osts ond the same has been

coniirmed by che learn=d couns=l for the

respondents l-zcsuhcmim@ that the
a&pplicints have been relieved to jcin their
new  posts on 7.7.2003 by respondent llc. 3.
It is, hewever, submitted by; the learned
coeunscel of the applicent that the motter
releting to lien is, hémev?;t', yet to be

sortec out by the respondents. In this

‘connection, he has refarred to the instructions

Cf the llinistry of Home offairs us placed et
GINCIUL @ =12 anchas submitted thet the upLlie
cints mey bde allovied to raetein their lien
dgudnst thelr previcus pocts in the parent
(rganication for two yeurs &g provi-z..e& for

under the said instructicns.

3. The learned counscl for the reas ondents
ha s, iovevelr, suonitted thot thig dspuct of
the o tter wils need to ue leok.d into by the

rospondents in consultaticn with the authoritics

concerned &nd it mey tuke some time, He hes



. alsc submitted that thelr reply to thic
Ca has been prepared and has been sent for
vetting by the linistry of Law,. However, &s

major relief prayed for by the applicents has
already been granted by the respondents and
only the m&tter relating¢ to lien needs to be
considered/decided, &nd which will take
considerable%time, as it involves consultation
with the cuthorities concerned, it is obscrved
ttEt these two Oas need not be kept pending
for a formal reply beirg submitted by the

respondents .

4de Wwe have, accordingly, considered

the facts .nd circuwestances of the case and

also have perused the materials evailable

on record, and efter huving heard the lecrned
counsel for the applicart and the learned
counsel For the respond:znts, we are of the
consicered opinion, keeping in view the
fact that major relief nas elready been
graented by the respondents to the applicants
by relieving them  to join the n&l posto ;
that the remaining relief regarding retention
of lien in respect of the ap licants may be
settled by the respondents with reference to
the relevant instructions cn the subject
including the one as has been pleced at
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- Annexure I by the wpplicunts. In order to



facilitate early decision by the respondents,
leave is granted to the applicants to file

a fresh representation on the subject relating
to lien anca which shall bz considered and
decided by the respondents within a period of
three months from the date of receipt of &
copy of this order Dby issuing a reasoned order

in accordance with rules on the subject.

5e With this, thes: two Ois are

disposed of in terms of the apove directions,

with no order as to costse
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{ HARAT BHUSHAN) (SaRUESHWAR JTHA) '
MEB LR (J) MEBER (A)
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